THE COMPAN'ES (AMENDMENT) ACT, 1969

No. 17 OF 1969

[éSzh May, 1969)
An Act further to amend the Companies Act, 1956,

BE it enacted by Parliament in the Twentieth Year of the Republic
of India as follows:—

- Short
1. This Act may be called the Companies (Amen_dment) Act, 1969.  title.

2. In this Act, unless the context otherw1se requires, “appointed day” Defini-
{ means the 3rd day of April, 1970. tion.
\1M0\ .
lof/f956. FFor-secetion—293A~of-the-Companies—Act;-1956—Chereinafter referred

to>as the principal Act), the followirfg section shall be substituted, Subst-
namely:— : " .: section
» *293A.
“293A. (I) Notwithstanding anything contained in any other pro- prohibi-
vision of this Act, neither a compgny in general meeting nor its Board ggr“digeg‘
of directors shall, after the commgncement of the Companies (Amend- making of
. ment) Act, 1469, conwribute any amount cr ~mounts— political
contribu-
_ tions,
{a) to any political party, or

(b) for any political purpose| to any individual or body.

(2) If a company contravenps the provisions of sub-section (1),
then—-

(i) the company shall Be punishable with ﬁne which may
‘extend to five thousand rupees; and

(i) every officer of the|company who is in default shall be
punishable with imprisonment for a term which may extend fo-
three years and shall also bd liable to fine.”.

4. After section 324 of the princippl Act, the following section shall be Insertios

of new
inserted, namely:-— _ _ section

324A.
“324A. (1) Notwithstanding pnything contained in any other

provision of this Act or in the m¢morandum or articles of association ;?;’:“;f

or in any contract to the contrary} where any company has, on the 3rd managing

~ day of April, 1970, a managing aggnt or secretaries and treasurers, the ggfi“‘"es
term of office of such managing agé¢nt or, as the case may be, the secre- secre-
taries and treasurers shall expire, fif it does not expire earlier, on that ;‘;’ées
date.
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(2) No company shall .appoi' t or re—appbint any managing égent
or secretaries and treasures on of after the 3rd day of April 1970.”.

5. In section 365 of the principdl Act, in clause (c¢), after the word and
figures-“section—324;*%-the-figuresfand-letter-“324A;" -shall-be-inserted...

6. On and from the appointed day, so much of the provisions of the
principal Act as relate to managing agents and secretaries and treasurers
shall cease to have effect except as respects things done or omitted to be
done under those provisions before such cesser. '



